
Crl. Misc. Case No.323/2021

Present:   Syed Burhanur Rahman, A.J.S.,
      Lakhimpur, North Lakhimpur.

16/11/2021

Learned P.P. is present today.

Learned  counsel  on  behalf  of  the

accused  namely,  Sri  Rakesh  Pegu  @

Bibekananda Pegu is also present.

This  application  is  filed  u/s  439 of

Cr.P.C.  for  bail  of  the  accused  namely,  Sri

Rakesh  Pegu  @  Bibekananda  Pegu  in

connection with the North Lakhimpur P.S. Case

No.1001/2021  corresponding  to  G.R.  Case

No.2227/2021, u/s 457, 380, 427 of I.P.C.

As  per  the  F.I.R.  dated  03/09/2021

filed  by  one  Sri  Prasanna  Borah,  Senior

Executive  Operation,  FIS  Payment  Solutions

and Service India Ltd, it  is alleged that some

unknown miscreants  had  vandalized  and  volt

cutting  the  SBI  ATM  bearing  ATM  ID

No.DBBK000145031. Further, it is stated in the

said  F.I.R  that  as  per  the  SBI  Switch  Cash

Balance Amount,  Rs.29,18,000/-  of  cash were

lost from that particular site. Based on the F.I.R.

and  the  subsequent  investigation,  present

accused  was  arrested  on  07/09/2021  and

almost  70  days  are  already  lapsed  since  his

arrest. 
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Accordingly,  learned  counsel  on

behalf of the accused has prayed for release of

the accused by submitting that he is  no way

connected with the said incident and also about

70 days are already lapsed since his arrest.

Today, the matter was fixed for case

diary/hearing and after the perusal of the case

diary and going through the materials available

on record, this Court deems it appropriate that

the benefit of bail at this stage may be granted

to the accused, as the said accused is already

languishing in the jail hajot for about 70 days.

Therefore, on the length of detention also the

benefit of bail may be granted. Accordingly, the

bail  is  allowed  and the  accused namely,  Sri

Rakesh Pegu @ Bibekananda Pegu is allowed to

go  on  bail  of  Rs.20,000/-  (Rupees  Twenty

Thousand) with two sureties of the like amount

to  the  satisfaction  of  the  concerned  Court.

However,  the  following  bail  conditions  are

imposed:

i) the accused will not abscond and
will regularly appear before the trial Court.

ii) the accused will not temper with
evidence,  will  not  intimidate  and/or  influence
witnesses/victim.
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iii)  the  accused  is  to  furnish  a
photocopy of Voter Card/ Aadhaar Card or any
other  tangible  government  document
portraying his photograph and address.

iv) violation of the bail condition will
make bail liable to be canceled. 

The petition is disposed of.

Case diary/ Status Report/ G.R. Case
Record may be returned back.

Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


